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Present for the Respondent: wmr Vinod Chaurasia, Mr. Faisal Zafar,
Ms. Prachi, Mr. Sunder Khatri &
Ms. Shivani Jain, Advocates
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Vide order dated 11.07.2019, it was noted that the parties were entitled to have
the CIR process terminated in terms of the decision of the Hon’ble Apex Court in
the matter of Swiss Ribbons Pvt. Ltd. & anr. Vs. Union of India & anr'. WP (Civil
No.99/2018). The only reason ground for deferring the order on the last date in
this case was that the Corporate Debtor had to reimburse the IRP, Keeping in
view that the reimbursement of professional fees is now being referred to the
IBBI the prayer for termination of the CIR process is being allowed. The CIR

process therefore stands terminated,

The Corporate Debtor is permitted to function through its on board and is

released from the rigorous of the moratorium.

File be consigned to the record room.
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